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I'tA 733, 734 & 735 in CP 298_2018 (Ancel)
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MA 733, 734 & 735 in CP (IB) 298/MB/MAH/2018

ORDER

1. All these applications have a common Prayer that the Applicants be permitted to

leave the country and the restriction imposed vide Para 11 of the Orderdated 12.03.2018

(CP IB 298/MB/2018) passed U/s 10 of the Insolvency Code be lifted.

2. Applicants have informed that due to their business interest in various countries

and due to a meeting fixed outside India the Applicants be allowed to travel abroad,

otherwise business loss may be suffered by the Applicants.

3. On hearing, in short, it is hereby clarified that there was no such direction to obtain

permission from NCLT to travelout ofthe country. The directions were that the Directors/

Promoters were advised not to leave the country without permission. Naturally, the

jurisdiction to grant a permission to leave the country rest with the Ministry of External

Affairs and the connected Officers. While discussing the merits of these Miscellaneous

Applications it has also been brought to the notice that these Applicants have been

appointed as Directors in the recent past just before the commencement of the

Insolvency Proceedings. This fact further brings the Applicants under suspicion that why

they have been entrusted the job of Director when the Debtor Company was under heavy

Financial Debt?. Rather it is the duty of the Applicants to place on record the names and

addresses of all those key Managerial persons who were at the helm of the affairs of this

Company in past few years.

4. ln any case, it is hereby clarifled that the permission to travel abroad is not within

the jurisdiction of NCLT hence the Applicants are at liberty to seek redressal from the

appropriate Authority having jurisdiction to grant permission to leave the country. By

issuing this clarification, these Applications are accordingly disposed of.

Date:27.08.2018
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(M.K. SHRAWAT)
Member (Judicial)

M. K. Shrawat
Nlcnrh.! (ludrcral)
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